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SUPREME COURT OF INDIA

Bhartesh C. Jain & Ors.

Vs.

Shoaib Ullah &Anr.

2008 (2) AWC 1431 SC

(H.Bedi and A.Alam,JJ.)

30.01.2008

ORDER

1. Heard learned Counsel for the parties.

2. Leave granted.

3. Learned counsel for he parties agree that in the light of the fact that the order of the
Hon'ble Chief Justice of the Allahabad High Court dated 4th August, 2006 does not meet the
issues raised before him, the matter may be remitted to the Chief Justice for fresh decision.
We accordingly set aside the order dated 4th August, 2006 and remit the matter to the
Hon'ble Chief Justice with a request that the matter be heard and decided expeditiously. 

4. The Civil Appeal is disposed of accordingly with no order as to costs.


